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'l'IIe aum.ter or Food, Arrtcllllllr., 
CoIIImuDIty Development aDd ()G-
OperatiOll (8hrt C_ 8ubramaalam): 
Two points arise. One is whether the 
Prime Minister told me the words 
which are attributed to her, about 
which I am alleged to have made H 

statement. I categorically say that 
.he did not say so .s it is reported in 
the paper. As a matter of fact, what 
happened was that when this matter 
cam .. up, I went and consulted her, 
"this matter has arisen, but now I 
have an appointment and the farmers 
would have gathered there". She 
said, uordinarily we should not dis-
appoint; you have to take the permis-
sion of the Speaker and the permis-
sion of the House through the Spea-
ker". She advised me to see you and 
that is why I came and saw you and 
BOUght your permission and wrote to 
you a Iso • letter to the eflect that I 
11m unable to avoid this appointm,·nt. 
I do not think that I mentioned this 
in the meeting at Jalna, but in an 
Informal meeting. As a matter of fact, 
I mentioned there that I had to make 
• statem"nt, but in view of the im-
portance I have taken the permission 
of the PrIme Minister and the Speaker 
and I have written to the House also 
apologizing for It. That is the impor-
tance that I have attached to this. At 
no tim .. I uttered anything which i. 
likely to bring down the prestige of 
the Parliament. I have been a Mem-
ber of Parliamenl-a Member of the 
Assembly also-and I can give an as-
ruranee that I am not likely to bring 
down the prestige of the Parliament 
at any place. 
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POINT UNDER RULE 377 

Mr. Speaker: Now papers to be laiol 
on the Table. 

Shrl Kapur 8tnIh (Ludhiana): Be-
fore we proceed further, I want .. 
make a submission. I gave a notkR 
under Rule 377. 

Mr. S~er: 1 did not give my"'" 
sent. How can he force me? 

8hr\ Kapar stnp: Do you P"o~ 
to Ule your discretion to suppress en-
denee and argument which go to sh .... 
that you contravened the Rule .... 
Procedure' 
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Mr, S_ker: Not at all. But I have 
10 decide. This matter was decided 
the other d87. 

Shrl Kapur Smp: I am not refer-
ring to that matter. I am reft.'rring 
to what you did in the House. You 
acted in contravention of the Rule~ 
ot Procedure and I want to bring it 
h. the notict' of thp House. 

Mr. Speaker: He cannot bring it llkl~ 
this. He cun bring a Tl'guiar motion 
against me. 

Sbrl Kapur Sina"b: May I ,ake it that 
you are going, in future also, to USE' 

your discretion to suppress all evj~ 
dence and argument which go to show 
that you had acted in contra vent Ion of 
the Rules ot Procedure. 

Mr. Speaker: Unlpss I give consent 
to anything being raised, I will not 
allow anything. I am not going to 
allow this. 

Shrl Kapur Slngb: I IRke a note ot 
this. 

Mr. Speaker: NOW papers to be laid 
on the Table. 

IU5 hn. 

PAPERS LAID ON THE TABLE 

REfIlm' Of' THE STUDY TEA M ON THE 
TEXTILE COMMISSIONER'S ORGANISATION 

The Deputy MJulster In the MInistry 
of InformaUou and Broadc"lJDr 
(Shrtmatl NaDd1n1 SatpaUl: On behalf 
or Shri Manubhai Shah I beg to 13Y on 
the Table a copy of the' Report (Part 
1) of the study Team on the Te"tllc 
Commissioner's Organisation-Cotton, 
Cotton Textiles and Textile Machinery 
Manutacture. [Placed in Library. 
See No. LT-8253/88). 

INDIA'S Non DATED mr. 30TH APIm., 
1966, GIVEN TO THE EMBASSY OF CRIKA 

IN IN'MA 

TIle MJDI!Itet- of Esternal AlIalra 
(1IhrI Swaraa S1ntrb): I beg to lay on 
the Tabl. a copy of G<>vernment ot 
India'. note dated the 30th April, 1988. 
riven to the EmbL'!S)' ot ChIna in 
India in repl7 to the note datea the 

tralion Bill 
31st January. 11166, ,Iven by tbe MinIS-
try ot Foreign Affairs, Peking, to Ih,' 
Embassy of India in China [Placed 
in Library. See No. LT-6254/66). 

IUS, lin. 
PRODUCE CESS BILL 

MEMORANDUM RE: DELIIOA'I'III x..amLA-
TION 

The Deputy Mlnlater In tile MIDII-
try of Food, Ap1aaJture, C-.mIty 
Devel_t and Co-operatiGll (81u1 
ShlD4e): I beg to lay on the Table a 
statement with regard to the Memo-
randum regarding Delegated Le,llla-
tlon appended to th.. Produce Ce .. 
Bill, 1966. I Placed in Library. 
See No. -LT-6255/66). 

IUt h ... 
DELHI ADMINISTRATION BILL 

REPORT 00· JOINT COMMI'l'TEE 

SIu1 KrlsbDamoorthy Rao (Shlmo-
ga): I present the Report ot the Joint 
Committee on the Bill to provide tor 
the administration of the Union terri-
tory of Delhi Rnd for matte .. cor,nect-
cd therewith. 

Shrl Harl Vishnu Kamath (Holhan-
gabad): On a point of intormation. 
You will recollect that sometime ago, 
three or tour members of the Joint 
Committee resigned trom the Baid 
Committee and immediately after-
wards, in accordance with your very 
wise guidanrp given in 1hf' HOWi(' nn 
the 21 ~t A rril when 1 rai!::;"d thf. qlles-
tion-I It"k('d vou wlwthE"r it W.l" opf'n 
to Members to rnon" for filling the 
vacancies and you !lstd, ueert.ainlY". 
"yes"; my question was--

"I. it """n to members to give 
notice ot • motion to ftll the va-
cancies .. 

and you said, 
"7"""-

on the lame day J gave noUce Qf • 
motion. That was never taken up and 
I Will told that the motion would not 
be considered. I want to know why 
the vacancies on the Committee were 
not ftlled up. 




